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who was otherwise dealing with the applicant, there was 

some delay in forwarding the same to the disciplinary 

authority. 	it goes without saying that the c1jm of the 

applicant was not properly considered by the disciplinary 

authority. 

By another 	limb of same argument 	the applicants 

counsel also pointed out that the Lt.Governor has 	already 

opined in this regard and thus sending of file by the 

Tribunal to the disciplinary authority may be an idle 

formality with respect to rejecting his claim also. We are 

of the considered opinion that the disciplinary authority 

shall consider the representation on its merits unmindful 

of any other findings arrived at. 

Keeping in view the procedural lapses that have 

occurred while dealing with the first contention, we quash 

the impugned order and direct that the disciplinary 

authority would consider the representation and thereafter 

may pass a fresh order in accordance with law. 	Necessary 

order may be passed preferably within four months from the 

date of the receipt of certified copy of the present order. 

/ 	C 
(S.A.S1 h) 	 (V.S.Aggarwal) 
Merr,ber(A) 	

Chairman 
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